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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT

BULLETIN PART-II

(General information relating to legislati-ve and other matters)
Monday, 7" March, 20005/Phalguna, 16, 1926 (Saka)

Hon'ble Members are hereby informed that notices for Seventy resolutions were
the Assembly Secretariat till the last date of receipt of Private Members Resolutions
March 2005. The following three resolutions have been selected on the basis of

balloting. These would be taken up for discussion on 18® March, 2005:

SL.No. Name of Member Text of the resolution

L

Shri A. Dayanand This House resolves that all the villages in Delhi be

Chandelia A

Shri Kulwant
Rana

Shri Surendra
Kumar

exempted from the purview of building bye-laws.

This House resolves that an Urbanised Villages
Development Board be constituted similar to the
Rural Villages Development Board for the
consolidated and desired development of the
urbanized villages in Delhi

This House resolves that instead of financial
assistance of Rupees One Thousand, being paid to
the handicapped persons (men and women) by the
Social Welfare Department, these persons should be
paid regular monthly pension as the existing system
is meaningless and of no use.
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